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ORDER
Per B.R. Baskaran (AM) :-

The appeal filed by the assessee is directed against the order dated
8.7.2014 passed by the learned CIT(A)-14, Mumbai and it relates to A.Y. 2011-
12.

2. None appeared on behalf of the assessee even though notice of hearing
was sent by registered post to the assessee. Hence, we proceed to dispose of

the appeal ex-parte, without presence of the assessee.

3. We have heard learned Departmental Representative and perused the
record. We noticed that the Assessing Officer levied interest u/s. 201(1A) of
the Act on short deduction of tax and also for belated payment of tax deducted
at source. The assessee challenged the same before the learned CIT(A) and the
first appellate authority confirmed the order passed by the Assessing Officer by
following the decision rendered by Hon'ble Bombay High Court in the case of
Benett Coleman (157 ITR 812), wherein it was held that levy of interest is
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compensatory in nature. Accordingly, he dismissed the appeal of the assessee.
Aggrieved by the order passed by the learned CIT(A), the assessee has filed this

appeal before us.

4. We noticed that the learned CIT(A) has passed the order by following the
decision of Hon'ble Jurisdictional High Court referred supra. Before us, the
assessee has not filed any material to contradict the findings given by the
learned CIT(A). Hence, we do not have any other option but to confirm the
order passed by the learned CIT(A).

S. In the result, appeal filed by the assessee is dismissed.

Order has been pronounced in the Court on 21.3.2017.
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